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This 1s with reference to draft Notification on Central Electrlmty Regulatory Commission (terms -

and C011d1t10ns of Tariff) (First Amendment) Regulations, 2020 downloaded from CERC website.

The draft notlﬁcauon on CERC Re gulations, 2020 (First Amendment), related 'to':_ additional
operation norms for thermal generating stations (coal & lignite) for units/ stations on account of
installation of Environment Control Systems (ECS) for complyimng MoEF&CC new environmental
norms, have been examined and our observations/ comments on the draft notification are given at
Annexure. |

This 1s su.es with app;roval of Ch.airp erson, CEA.
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 Annexure

Comments on draft notification in respect of Central Electricity Regulatory |
Commission (Terms and Conditions of Tariff) (First Amendment) Reguiations, 2020
dated 1°" April 2020.

1. Clause 25 Amendment of Regulation 49 of the Principal Regulations:b
Sub Clause 25.1

It Is to mention that emission control system is applicable for all coal and lighite
based power plants. Therefore, it is suggested that instead of iInserting a sub-
clause (bb) after sub- clause (b) of clause (E) of Principal Regulation 49, the
auxiliary energy consumption on account of emission control systems Is
suggested fo be indicated under a new clause (F) to be added after clause (E)
of Regulation 49 of the Principal Regulations.

2. Clause 25 Amendment of Regulation 49 of the Principal Regulations:
Sub Clause 25.2 - _

) In line with comment at (1) above in respect of Sub Clause 25.1 above, the
new clause under Sub Clause 25.2 should be added as clause (G) Instead of
(F) of Regulation 49 of the Pnnc:lpal Regulations.

~ii) Sub clause F (a):

a) The reference of words under the meaning of CVPF as “primary fuel” and
weighted average GCV on “per litre or per standard cubic meter’, as

applicable for lignite based stations at page 19 may be reviewed for
deletion.

b) The “K" factor is indicated as dependent on design SO: removal
efficiency. Its value for units to comply with SO, emission norm of 100/
200 mg/Nm” is taken as 35.2 with reference SO, removal efficiency as
96% and for units to comply with SO, emission norm of 600 mg/Nm?® its
- value Is taken as 26.8 with reference SO, removal efﬁciency as /3%.

In our opinion, “K” should not be indicated as dependent on deSign SO,
removal efficiency of FGD system, since for lower requirement also (say
/0% required for some unit having norm of 600 mg/Nm?), the FGD
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system can be designed for higher efficiency (say 95%) but operated
only at about 70% to comply with the emission norms. As such, for units
to comply with SO, emission norm-of 100/ 200 mg/Nm?3, “K” should be
taken as 35.2 (having reasonable inbuilt SO, removal efficiency factor of
96%) and for units to comply with SO, emission norm of 600 mg/Nm?3, it

should be taken as 26.8 (having reasonable inbuilt SO removal
efficiency factor of 73%).

¢) Inthe formula for specific limestone consumption (g/kWh) at pége 19, the
limestone purity (LP) is indicated in percentage. For correct result, the

reference limestone purity factor of 0.85 in the formula needs to be taken
as 89. -

d) Considering above aspect, the formula for specific = limestone
consumption (g/kWh) should be corrected as mentioned below:

[Kx SHR x S/ CVPF] x [85/LP]
Where,

K = 35. 2 for units to comply with SO, emission norm of 100/ 200
mg/Nm?,

= 26.8 for units to compl_y with SO, emission norm of 600 mg/NmS.

The other terms viz. “SHR”, “S”, “CVPF” and “LP” have same meaning
as indicated in CERC draft notification. - -

i) Sub clause F (b):

In the formula for specn‘lc limes consumption (g/kWh) at page 20, the purity
of lime (PL) is indicated in percentage. For correct result, the reference
purity of lime mentioned as 0.90 in the formula needs to be taken as 90.

Accordingly, the formula for specific lime consumption should be indicated
~ as below: |

[6 x (90/PL)] gm/kWh;

Where, ,
PL = Purity of lime in percentage (%)

iv) Sub clause F (d):

a) For CFBC Technology (furnace injection) based generating sfatlon with
limestone purity taken as variable factor, the reference of “85% purity
Ilmestone needs to be deleted from first para.




b)

C)

a
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The unit of specmc limestone consumptlon indicated as kg/kWh” in first
para may be corrected to “g/kWh”

n the formula for specific limestone consumption (g/kWh), the limestone
purity (LP) is indicated in percentage. For correct result, the reference_
limestone purity factor of 0.85 needs to be taken as 85.

Considering above aspect, the formula for specific limestone cOnsumptlon
(g/kWh) for CFBC based generatmg siation (furnace |nject|0n) should be
corrected as mentloned below:

[62.9xSHRX S/ CVPF] x [85/ LP]

The terms “SHR", “S”, "CVPF” and “LP” have same meanlng as indicated
In CERC draft notification. '

The reference of words under the meaning of CVPF as “primary fuel” and
weighted average GCV on “per litre or per standard cubic meter’, as
applicable for lignite based stations at page 21 may be reviewed for
deletion. | '

The limestone consumption norms for lignite-based generating station using

CFBC technology indicated at Clause (E) (d) (iv) of Regulation 49 of the

Principal Regulations needs to be deleted considering the amendment at sub
clause F(d) for CFBC Technology (furnace injection) based generating station

under sub clause 25.2 of the draft CERC Regulations, 2020 (First Amendment).
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